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Bayiad No:

FOURTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE NATIONAL LAW SCHOOL OF INDIA (AMENDMENT) BILL, 2017
(L.A. Bill No. 32 of 2017)

A Bill further to amend the National Law School of India Act, 1986.

Whereas, it is expedient to amend the National Law School of India
Act, 1986 (Karnataka Act 22 of 1986) for the purposes hereinafter
appearing;

Be it enacted by the Karnataka State Legislature in the sixty eighth

year of the Republic of India as follows.-

1. Short title and commencement.- (1) This Act may be called the
National Law School of India (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 4.- In section 4 of the National Law
School of India Act, 1986 (Karnataka Act 22 of 1986) after sub-section (2),
the following shall be inserted, namely:-

"(3) Notwithstanding anything contained in this Act and the
regulations made thereunder, the school shall reserve not less than thirty

percent of seats for resident students of Karnataka.

Explanation: For the purpose of section 'resident student of

Karnataka" means,-

(1) a student who or either of whose parents has resided in the
State of Karnataka for a period of not less than ten years

preceding the qualifying examination; and

(iij a student who has studied in any one of the recognized
educational institutions in the State for a period of not less than

five years preceding to the qualifying examination."



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the National Law School of India
Act, 1986, to reserve not less than thirty percent of seats for resident

students of Karnataka.

Hence the Bill.



(Provisionally admitted)

KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY

FOURTEENTH SESSION

Amendments to the National Law School of India (Amendment) Bill,
2017 (L.A. Bill No. 32 of 2017).

By Shri Basavaraj Rayareddy, Minister for Higher Education)

I on behalf of Shri T.B. Jayachandra, Minister for Law, Parliamentary
Affairs and Minor Irrigation, hereby give notice of my intention to move the
following amendments to the National Law School of India (Amendment) Bill,
2017 (L.A. Bill No. 32 of 2017), namely:-

Clause 2

In the said Bill, in clause 2, in section 4, in sub-section (3) sought to be
inserted.-
(i) for the words "thirty percent" the words "fifty percent" shall be
substituted; and
(iiy in explanation, in item (ii) for the words "five years" the words

"seven years" shall be substituted.

(S.MURTHY)
Secretary (I/C)






FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative

measure.

T.B.JAYACHANDRA
Minister for Law, Parliamentary Affairs
and Minor Irrigation

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

Extract from the National Law School of India Act, 1986
(Karnataka Act No. 22 of 1986)

XX XX XX

4. The Objects of the School etc.-
XX XX XX

(2) The School shall be open to all persons of either sex irrespective of
race, creed, caste or class of all religions and it shall not be lawful for the
school to impose on any person any test whatsoever of religious belief or
profession in order to entitle him to be admitted thereto as a teacher or a
student or to hold any office therein or to graduate thereat or to enjoy or to
exercise any privilege thereof.

XX XX XX
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